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IN THE COURT OF ADDITIONAL SESSIONS JUDGE (F.T.C),
LAKHIMPUR, NORTH LAKHIMPUR. 

 P R E S E N T 
Sri P.C. Kalita, AJS, 
Additional Sessions Judge,(F.T.C), 
Lakhimpur, North Lakhimpur. 

Sessions Case No.52(NL)2019.
 (Arising out of G.R. Case No.176/2019 u/s- 306 of the I.P.C.) 

          State of Assam 
      -Versus- 

Musstt. Rahena Begum @ Rohima Khatun, …... Accused. 
 

A P P E A R A N C E 
For the State  :  Mr. M.P. Hazarika, Ld. Addl. P.P. 
For the Accused  :  Mr. A. Dutta, Ld. Advocate.

Date of evidence : 22.04.2019, 04.05.2019, 
19.06.2019,    16.07.2019 & 09.08.2019
 

Argument heard on : 04.09.2019.
Judgment delivered on : 06.09.2019.

 
(Committed by Sri N. Kuri, C.J.M, Lakhimpur, North Lakhimpur.)

                                J  U  D  G  M  E  N  T 

1. The prosecution case, inter alia, in brief, is that Musstt.

Khudeja  Khatun  lodged  an  ejahar  at  Silonibari  O.P.  under  North

Lakhimpur  P.S.  alleging  that  on  20.01.2019,  at  about  8  a.m.,  the

accused  persons  Musstt.  Rahena  Begum  @  Rohima  Khatun  and

Musstt. Mosida Begum came to her residence and rebuked her minor

daughter Jaida Khatun, stating that her (accused Rahena Begum) son

had  love  affairs  with  her  (informant)  daughter  Jaida  Khatun,  and

thereafter  the  accused  persons  left  her  house.  Informant  arrived at
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home and found her  daughter  Jaida Khatun committing suicide  by

hanging. She suspected that the accused person is liable for the death

of her daughter Jaida Khatun.

2. On receipt of the ejahar, a case was registered vide North

Lakhimpur  P.S.  Case  No.66/2019,  dated 21.01.2019 u/s-  306/34 of

IPC and then the police conducted the investigation of the case and

after completion of the investigation submitted the charge-sheet u/s-

306 of  IPC against  the  accused person  Musstt.  Rahena Begum @

Rohima Khatun.

3. On production of the accused person before the learned

Committal Court, the learned Magistrate after giving copy of the case

to him and notifying the learned Public Prosecutor committed the case

to the Court of Sessions. 

4. The  case  is  received  by  this  Court  on  transfer  for

disposal. On production of the accused person before this Court and

after hearing both sides a charge u/s- 306 of IPC is framed against

him,  the same is  read over  and explained to  him to which he  has

pleaded not guilty. 

5. During the trial  prosecution  has  examined as  many as

7(seven)  witnesses.  After  closure  of  the  prosecution  witnesses,  the

accused  person  is  examined  u/s-  313  of  Cr.P.C.  The  pleas  of  the

accused person are of total denial and he has declined to adduce any

defence evidence. 

6. POINT FOR DETERMINATION:

i) Whether the accused person on 20.01.2019 at village-
No.1 Rampur under North Lakhimpur Police Station, abetted Jaida
Khatun  (aged  about  15  years),  daughter  of  the  informant  Musstt.
Khudeja Khatun to committ suicide by hanging, by causing mental
torture on her, and thereby committed an offence punishable under
Section 306 of IPC, as alleged?
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DISCUSSIONS, DECISION & REASONS THEREOF:

7. I have carefully perused the evidence and the materials

available in the case record. Heard arguments advanced by the Ld.

Advocates of both sides. Now, let us examine the evidence on record

to decide the case at hand.         

8. PW.1,  Musstt.  Khudeja  Khatun (informant),  stated that

Ext.1 is her ejahar and Ext.1(1) is her signature thereon. She knows

the accused person and the deceased Jaida Khatun (her daughter). One

day, about 3 months back, while she was away from home, at about

8:00 p.m., the accused person came to her residence and used slang

languages to her daughter Jaida Khatun. She had gone to the fair price

shop. Her another daughter Morjina Begum, after a while, came to the

fair  price  shop  and  informed her  that  Jaida  Khatun had  died.  She

immediately came back home and found her daughter Jaida Khatun

committing suicide in the ceiling with her ‘Chunari’. She informed

her elder brother, staying at Laluk. After a while, the police came to

her residence. She suspected that the accused person is liable for death

of her daughter Jaida Khatun.

9. PW.2,  Md.  Abdul  Rahim,  stated  that  he  knows  the

informant, deceased Jaida Khatun and the accused person. One day, at

about 3 months back, Jaida Khatun, daughter of the informant Musstt.

Khudeja Khatun had died by hanging. Deceased Jaida Khatun was his

niece. He immediately along with his wife Halima Khatun went to the

place  of  occurrence.  He  saw  police  personnel  at  the  place  of

occurrence. The dead body of Jaida Khatun was laid in the courtyard.

Later,  he  heard that  the accused person had come to the house of

informant (P.W.1) and used slang languages to his niece Jaida Khatun

and for that reason Jaida Khatun committed suicide. Police seized one
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‘Chunari’ from the place of occurrence in connection with this case,

vide Ext.2. Ext.2(2) is her signature thereon. The person, who abused

Jaida Khatun was Musstt. Rahena Begum @ Rohima Khatun.

10. PW.3, Musstt. Halima Khatun, stated that she knows the

informant, deceased Jaida Khatun and the accused person. One day,

about 3 months back, Jaida Khatun had died. Informant (P.W.1) is her

sister-in-law (Nanad). On the day of occurrence, at about 9:00 a.m.,

the informant (P.W.1) informed her over telephone that Jaida Khatun

had died by hanging. She immediately went to the place of occurrence

and found the dead body of Jaida Khatun lying in the courtyard. On

being enquired, the informant (P.W.1) told her that in the morning two

ladies namely, Musstt. Rahena Begum @ Rohima Khatun and other

one is not known to her, came to her residence and they abused Jaida

Khatun and for that reason Jaida Khatun committed suicide. Ext.2(2)

is her signature in the seizure list, vide Ext.2.

11. PW.4,  Abu Sahid,  stated  that  he  knows the  informant,

deceased  Jaida  Begum  and  the  accused  person.  One  day,  about  3

months back, Jaida Khatun, daughter of the informant (P.W.1), had

died by hanging. At the time of occurrence, he was away from the

place of occurrence. One Nur Muhammad over telephone, at about

9:00 a.m., informed him that Jaida Khatun had died by hanging. The

informant (P.W.1), the mother of the deceased Jaida Khatun, was at

his residence at that time, and then said Nur Muhammad asked her to

inform  Musstt.  Khudeja  Khatun  about  the  incident.  Then,  Musstt.

Khudeja Khatun had gone to her residence. After sometime, he also

went  to  the house of  Musstt.  Khudeja  Khatun and found the dead

body of  her  daughter  was lying in the courtyard.  From the people

gathering  at  the  place  of  occurrence,  he  learnt  that  on  the  day  of

occurrence in the morning, the accused person came to the house of
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the informant (P.W.1) and threatened Jaida Khatun by saying not to

keep any intimacy with her (accused) son. Thereafter, he heard that

Jaida Khatun had committed suicide.

12. PW5, Md. Asadullah, stated that he knows the informant,

deceased  Jaida  Khatun  and  the  accused  person.  The  incident  took

place in the month of last January. On that day, Jaida Khatun had died

by hanging.  In the morning,  at  about 10:00/11:00 a.m.,  on hearing

‘hulla’ from co-villager, he went to the place of occurrence and found

Jaida Khatun committing suicide by hanging in the ceiling. Later on,

she came to know that the son of the accused person had love affairs

with  Jaida  Khatun,  and for  that  reason  the  accused person  abused

Jaida Khatun. 

13. PW6, Rejia Begum, stated that she knows the informant,

deceased Jaida Khatun and the accused person. In the month of last

January, Jaida Khatun had died. On the day of occurrence, at about 7

a.m., one Morjina Khatun, sister of the deceased Jaida Khatun, came

to her residence and called her to her house and informed her that

Jaida Khatun had died. She then went to the house of the informant

(P.W.1) and found the dead body of Jaida Khatun lying inside her

house. She came to know from Morjina that on that day the accused

person came to her residence and rebuked Jaida Khatun by saying that

Jaida Khatun had intimacy with her (accused) son.

14. PW7,  Dr.  Tulsi  Prasad  Chutia  (M/O),  stated  that  in

reference to Silonibari O.P. G.D Entry No.307 dated 20.01.2019, she

conducted post  mortem examination upon the dead body of Jahida

Begum,  aged  about  15  years,  a  female,  R/o-  No.1  Rampur  under

N.L.P.S.,  District-  Lakhimpur,  who  was  escorted  by  UBC/197  (i)

Lilaram  Das  (ii)  Md.  Nosed  Ali,  S/o-  Abdul  Rahman,  R/o-  No.1

Rampur  and  (iii)  Md.  Asaruddin,  S/o-  Abdul  Jaffar,  R/o-  No.1
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Rampur, and on examination he found as follows:- 

I. EXTERNAL APPEARANCE:

1. Condition of subject stout, emaciated, decomposed etc. :- An
average size decomposed female dead body with rigor mortis present
in the limbs.

2. Wounds-position and character :  Absent.

3. Bruise position, size and nature : Absent. 

4. Mark of ligature on neck dissection etc.: An obliquely placed
non-continuous  ligature  mark  high  up  in  the  neck.  The  knot
impression of the ligature is just below the lip of the left mastod. On
dissection of the ligature mark it is parchment in colour.

II. CRANIUM AND SPINAL CANAL:
         1. Scalp & skull, vertebrae : Apparently healthy.

2. Membrane: Apparently healthy.
3. Brain and spinal cord:  Apparently healthy.

III. THORAX:
1. Walls, ribs and cartilages:- Apparently healthy.
2. Pleurae: Apparently healthy.
3. Laryax and trachere: Apparently healthy.
4. Right and Left Lung:  Apparently healthy.
5. Pericardium: Partially: Apparently healthy.
6. Heart: Apparently healthy.
7. Vessels: Apparently healthy.

IV. ABDOMEN:
1. Walls: Apparently healthy.
2. Peritoneum: Apparently healthy.
3. Mouth, pharynx and oesophagus: Apparently healthy.
4. Stomach and its contents: Apparently healthy.
5. Small intestine and its contents: Apparently healthy.
6. Large intestine and its contents: Apparently healthy.
7. Liver: Apparently healthy.
8. Spleen: Apparently healthy.
9. Kidneys: Apparently healthy.
10. Bladder: Apparently healthy.
11.  Organs  of  generation,  external  and  internal:  Apparently
healthy.

V. MUSCLES, BONES AND JOINTS:



7

1. Injury: Absent.
2. Disease or deformity: Absent.
3. Fracture: Absent.

4. Dislocation: Absent. 

VI. MORE DETAILED DESCRIPTION OF INJURY
OR DISEASE.

An average size decomposed dead body of a girl  with
rigor mortis present in the limbs, is found with an obliquely placed
non-continuous  ligature  mark  high  up  in  the  neck.  The  knot
impression of the ligature is just below the lip of the left mastod. On
dissection of  the ligature mark,  it  is  parchment  in  colour.  There is
salivary stain from the angle of the mouth from the right side.

VII. OPINION
In his opinion, the deceased died due to asphyxia as a result of

hanging. The hanging is ante mortem.
Ext.3 is his medical examination report and Ext.3(1) to

Ext.3(5) is his signatures thereon. Ext.3(6) is the signature of Joint

Director of Health Services, Lakhimpur, North Lakhimpur, which he

can identify now.

15. PW8,  Begum  Rishida  Sultana  (I/O),  stated  that  on

20/01/2019,  an  ejahar  was  lodged  by  informant  Mustt.  Khudeja

Khatun at  Silonibari  O.P.  under  North  Lakhimpur  P.S.,  which was

received by the then I/C of Silonibari O.P., vide G.D. Entry No.315

dtd.20.01.2019  and  forwarded  the  same  to  the  O/C  of  North

Lakhimpur  P.S.  for  registering a  case under  proper  section of  law.

Thereafter,  the O/C of North Lakhimpur P.S.,  Inspector,  Ghana Kt.

Bhuyan registered a case vide N.L.P.S. Case No.66/2019, u/s- 306/34

of IPC. Ext.1 is the said ejahar and Ext.1(2) is the signature of the

then I/C of Silonibari O.P., and Ext.1(3) is the signature of the then

O/C  of  North  Lakhimpur  P.S.,  Inspector,  Ghana  Kt.  Bhuyan.  The
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investigation of the case had already been entrusted to ASI, Dambaru

Dutta. Ext.4 is the Form of FIR, wherein Ext.4(1) is the signature of

the then O/C, N.L.P.S. During the investigation, the I/O, ASI Dambaru

Dutta visited the place of occurrence, conducted the inquest on the

dead body of the deceased Jahida Begum and sent the dead body to

North  Lakhimpur  Civil  Hospital  for  postmortem  examination  and

afterwards,  he collected the postmortem report  from the concerned

Medical officer. The I/O examined the other witnesses and recorded

their  statements  u/s-  161 of  Cr.P.C.,  prepared a  sketch  map of  the

place of occurrence, vide Ext.5 and Ext.5(1) is the signature of I/O,

ASI  Dambaru  Dutta,  which  she  can  identify  now.  The  I/O  also

arrested the accused person and forwarded him to the Court.  After

completion of  the preliminary investigation,  the I/O,  ASI Dambaru

Dutta handed over the Case Diary to her. Thereafter, on the basis of

the  materials  collected  by  the  I/O,  she  submitted  the  charge-sheet

against the accused Mustt. Rehena Begum @ Rohima Khatun u/s- 306

of IPC. Ext.6 is the charge-sheet submitted by her and Ext.6(1) is her

signature thereon.

Appreciation of evidence:
(Offence u/s-306 of I.P.C.)

16. There is no eyewitness to see the occurrence.
 
17. P.W.1,  Musstt.  Khudeja  Khatun,  is  the  informant-cum-

mother of the deceased Jaida Khatun. Her evidence is that the accused

person came to her residence, while she was away from home and

abused her daughter.

During cross  (P.W.1)  clearly stated  that  at  the  time of

abusing her daughter by the accused person, her husband was also not

at home.

This  witness  in  her  deposition  has  failed  to  state
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specifically  as  to  what  kinds  of  slang languages were used by the

accused person to her victim daughter at the time of incident. She has

also failed to state as to how or in what manner the accused person

abetted her daughter to commit suicide.

18. P.W.2,  Md.  Abdul  Rahim  and  P.W.3,  Musstt.  Halima

Khatun are the seizure witnesses. P.W.3, during cross, stated that she

was not read over as what was written in the seizure list. According to

them  (both  hearsay  witnesses)  two  women  came  to  the  house  of

informant (P.W.1) and rebuked the daughter of the informant (P.W.1),

whereas according to the informant (P.W.1), only the accused person

came to her residence.

Thus,  their  contradictory  statements,  P.W.1  on the  one

hand and P.W.2 and P.W.3, on the other hand, regarding the numbers

of  accused  persons,  involved,  whether  one  accused  person  or  two

accused persons in the commission of the offence, are not found to be

trustworthy and believable. 

P.W.2, during cross, stated that he cannot say as to from

whom he heard that the accused person had gone to the house of the

informant (P.W.1) and abused Jaida Khatun.

19. P.W.4, P.W.5 and P.W.6 all are hearsay witnesses.

20. During cross (P.W.5) stated that she does not know as to

why Jaida Khatun had died.

21. P.W.6, Rejia Begum, stated that she came to know about

the incident from Morjina, but prosecution has failed to examine said

Morjina  to  prove  the  fact  that  the  accused  person  abused  Jaida

Khatun.

22. P.W.7  is  the  Medical  Officer.  According  to  him,  the

deceased died due to asphyxia as a result of hanging. The hanging is

ante-mortem.
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23. P.W.8 is the Investigating Officer (I/O).

24. In  view  of  the  above  discussions  and  considering  all

aspects, I hold that the prosecution has failed to prove the case u/s-

306 of IPC against the accused person beyond all reasonable doubts.

Hence, I acquit him from the said offence on benefit of doubts. 

25.    The accused person is set at liberty forthwith and his bail

bond shall remain in force for another 6(six) months from today.

26. The seized articles, if any, be destroyed in due course of

time.

27. The case is disposed of accordingly.

            Given under my hand and seal of this Court this the 6 th

day of September, 2019. 

                      (P.C. Kalita) 
              Addl. Sessions Judge (FTC),

                                   Lakhimpur, North Lakhimpur. 

Dictated & Corrected by me: 

(P.C. Kalita) 
Addl. Sessions Judge (FTC), 
Lakhimpur, North Lakhimpur. 

Transcribed & typed by me: 
 Sri  Manish Kumar, (Steno) 

A P P E N D I X: 
Prosecution witnesses: 
PW.1, Musstt. Khudeja Khatun.
PW.2, Md. Abdul Rahim.
PW.3, Musstt. Halima Khatun. 
PW.4, Abu Sahid. 
PW5, Md. Asadullah. 
PW6, Rejia Begum. 
PW7, Dr. Tulsi Prasad Chutia (M/O).
PW8,  Begum Rishida Sultana (I/O). 

Prosecution exhibits: 
Ext.1- Ejahar
Ext.2- Seizure List.
Ext.3- Post mortem examination report.
Ext.4-  Form of F.I.R.



11

Ext.5- Sketch map.
Ext.6- Charge-sheet

Defence  witnesses:
Nil. 
Defence exhibits:Nil 

( P.C. Kalita) 
Addl. Sessions Judge, (F.T.C), 
Lakhimpur,  North  Lakhimpur.


